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IN THE ZENTPAL -DMIMIDPLADIVE TRIATIAL Jaiem FBE'Q'CH

J A& I P U R

Jnion of India and others § Respondents-patitionesrs

Shri Om Prakash Sharma & Qrs: aAjplicantcsg-non-petitioners

ORDER

e .-

RATTAN PRATASH, MEESCSR(JIDIZIAL)

T e et S A Dy D D ol

This revicw :pplication has =een £iled

Mo. 517,25 for condonation of deluy in filing this

review applicat ion.
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and onwards with o farther direct ion not o radice

thsir p pay and allowvances

asaal aftor having keen stepped uap ves . £. Marsh, 1986,
Vide crder dated 13.7.1%2%2% the 04 was allowed and it
was orderzd that the regpsindents* actisn in malking
recovery from the salavy of the spplicants w.s.f.
March, 1%%% cannoet pe sustalinsd in the eys of lew

and the applicants shall be paid the zalary as they
were getting earlier.

4. the cevizw applizants have now
poreferrad this reviev petiiion mainly on the groard

)
Iz Oryre ot IPr s

Vew —- ™,
GEe

rleadings made on Lzhalf of the rezpondents in 20
sl 20 nelicher there was any onder £or stegoing up

concended thet cthere belng an arrer asoarent on the
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face 9F th: rae2ord, the order under review Jdated
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filed an applization supperted by an affidavit to
the & ffzot that since the order of the Tribamal dated
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Jetitirers at lLecal (ffice at Jaiosur and then it

wag communicated o the Degartmen: »f Posts, Ministry

of Commanicat ions

review applic
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é&,» delay in £iling this
R
e b e me e pa—
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ne specific dates have been ¢iven as te when the order
of the Tribunal dated 13.7.1995 waz received by the
review petitioners, still as the review application
has ozen filed on 9.11.1995, the delay , «lthouagh
inexplained, in filing this review petition oy the
review petitioners iz  nw7or@¢ in the interest of
justice and the Ma 517 /95for condonation of delay in

filing this review petition is accepted.

5. Coming now te the msrits of this review application,
it is the settled positicon in law that the power te
review its ewn order by the Tribunal under the admini-

st rat ive mrlcunal act , 1955 has begn ¢ 'nfﬁr:ed unde
Act read wlth Rale 17 af the '
ection 22Y3) of the /Administ

J.":?t l:f/e Tfil "’Ul’l
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es, 1287 and is farther circumscribed by the limits

jea}
=
[}

d down ander Secthion 114 of the Code of Civil
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Preced ire resd with Order XINWII, Rule 1 of the C.r.2.
It is also settled law that a review of its swn ordar

by the Trilbinal /Court is permissible only on:

-~

or 2vidence which afrter the exerci
diligence of the pet itioner was pot Wlbhln

“his knowledge or could not he produced by him
at the time when the order in question was made;

(1) the Aiscovery ef new and imooLtdr% matfﬁr

(1i) on account of some mistake or errer apparent
o the face of the reco ’

{(iii) or for any other sufficient reasen."

A Morzaver Hon'ble the Zupreme Court 1in a recent

judgment of Smt. Meera Bhanja vs. Smc. Nirmala Kumari

gb 7 noudhary, 1924 (1)SCalE 985 had an eccasion to examine
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appeal over its own decisiens.

7. In the instant case 2s well, vhat the review
petitieners are emphasizing 1s that this bench should
re-appreciate the whole record of the case knewilngfully
that the pleadings as they have raised in theilr reply;
have been duly considered by the btench while deciding
it vide ite order dated 13.7.1955. In case an effort

is made to re-appreciate the evidenée cnce again, it

would virtaally amount -0 over-stepping the juris-
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pen the Trivainal for review of
own order which is nok permitted under the lLaw as

laid down by Hen'tle the Supreme Court in the aferesaid

o,

Smt. Meera Bhanja's case. In any view of the natter,
the ground taken by the revisw petitionsrs ia the

review petiti
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rder XILVII Ruale 1 of the CPCT. The review petitien
there fore deserves rejectien which is hereby rejected.

By circailatien.

e Ly
(RATTAN “RAKEH ) ( OLP A )

MEM3ER (J) LEFBER (&)



